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. the applicant in the grade of Sr.P.A.

representations were rejected by the impugned order C.

e d
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Cral Order(Per Hon'ble Shri R.Rangaraian, Member (Admn

Heard Mr. P.Padranabhan, Party-in-person, Nof

foer the respondents.

2. The applicant in this QA while working as St
Grade-1] was promoted as Sr,FP.A, in April 1992 by crde
7{b) /Estt./91-22 dated 11-11-1991(Annexure-~I}. His pa
was fixed following the extant rules of FR 22 C on the
his last pay drawn in the cadre of Stnogrepher Gr-II.

M

r.K.Seshagiri Rao was promoted from Stenographer GreI

and then to Sr.P.A. in November 1994. As he was promo
ctep from Stenographer Grade~Il to Grade-I and then &r
pa§ was fixed in the Grade=1 and Sr.P.A. following the
In view of his promction zs Sr.P;A, for Stencograrher G
was fixed in Sr.P.2. following the extant rules of FR

Sr.P.A.'s grade. Duz to ahove zi;fgf of fixation of p
Mr.Seshgzgiri Rao, it is stated that the pay of Mr.K,Se

who is junior to the applicant was fixed at a higher g

3. The applicant being senior requested for ste
of his pay on par wifh hi?ﬁunior Mr.K.Seshagiri Rao in
of Sr.P.A. from the date when Mr.K.Seshagirli Rszo was d
pay than him as Sr.P.A. He submitted é representation

(Annexufe-I1) and alsc another representation dt. 5-10

(1)/P-436/94-95 dated 4-4-96 (Annexure~III) on the ple
is no prqvision in FR to step up the pay of the spplic
4, Aggrieved by the above, he has filed this OA
aside the impugned letter No.C.R.3A/c.121(1)/P-436/94-9

(Annexure-III} holding it as illegal, arbitrary and ung
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and for & consequential direction to step up his pay on par with

his immediate junior Mr,K.Seshagiri Rao in the category of Sr.F,A&.

w.e.f., 1-11-94 in the scale of pay of Rs.2000-3200/- yith all

conseguential benefits.,

5. The applicant was promoted from the lower gr

hde of

Stenographer Gr-1I to the higher grade of Sr.P.A. skipping the

intermediate grade of Stenographer Gr-I,
Rao was promoted from Stenographer Gr-II to Gr-1 and t
In a similar case i.e., OA.H0.152/96 and batch similar
asked for stepping up of pay. In that case the applic
were promoted from ASPO (Asst. Supdrintendent of Post
PSS Group-B gkipping the intermediate grade of H3G-I.
to the applicants in that OAs was promoted from the ca

ASPQ's t¢ the cadre of HSG=-I and then to the higher ca

Grouﬁ%ﬁ. In view of the step by step promotion of the

His junior Mr.K.Seshagiri

hen to Sr.P.A,.
relief was
Ents there
hefices) to
The junior
Bre of

Fer of PSS

junicor the

pay of the applicants in the bztch cases happened to bp lower in

the cadre of PSS Group-B compared to theilr junicre as

the applicatiks

were
in that batch caseg/promoted from the post cf ASPOs to FSS Group-B

ckipping the intermediate grade of HSG-~I. The applicay

Lts in thcse

OAs also prayed for stepping up of their pay on par wilth their

junior. But the batch case wgs dismissed on 5-8-96 in
the judgement’s of the Supreme Court reported in 1996 (
(The Cﬁief Income Tax Commissicnerate Bangaig%e Vs. GY
and Others) and the reported case 1996 (32) ATC 131 (G
and others Vs. Union of India). The present case is fi
by the decision of this Tribunal in OA. 152/96 and bay
the reasons stated in that batch case this CA is also
be rejectéd.

6. ~ In the result, the OCA is dismissed s having
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(R. Rangarajan)
Memper (Admn. )

Mo costs.

Dated : The 9th August 1996.
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The Chisf Commissioner of Incems Rax,
Andhra Pradesh,
Hydarabad,

The Zonal Agcounts Officer,

CedT, Ayakar Bhawvan,
Hyderabad,

One copy,ta Nr:P{?adaanauhgn,Pérty in Person,
Senior P.A., 7th Fioor, Ayakar Bhavan,
Hyderabad.,

One copy to mr." RaJesuar Rap, Addl. CGJC
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One copy to lerary, AT, Hyderabad,
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